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There is no representation on behalf of the applicant
even in the revised call. After filing the O.A., office
notified certain defects on 20.03.2008. Subsequently, when
the O.A. is listed for orders, even though learned counsel
for the applicant is not present in the revised call. In spite
of sufficient time, learned counsel for the applicant has not
removed the defects, as notified by the Office, till today.
Therefore, we do not find any justifiable ground to grant
further time to remove the defects. Accordingly, O.A. is
dismissed as defective one.

Sri S.C. Mishra, S.S.C. at this stage submitted that
he has filed Memo of appearance in this case. Office to
trace the same and place on record of this O.A.
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